
Central Administrative Tribunal, 
Lucknow Bench, Lucknow. 

Original Application No.503 of 2009

R eserved on  18 .12 .2013  
P ro n o u n ced  on 3 ^ > '^ a n u a ry , 2014.

Hon’ble Mr. Navneet Kumar, Member-J 
Hon’ble Ms. Jayati Chandra, Member-A

R av indra  K um ar Pandey, aged a b o u t 50 y ea rs , S /o  la te  Brij Raj
Pandey , R /o  village M ah im apur, P.S. D a lp a tp u r, D is tric t F a izabad

........... A pplican t
By Advocate: Sri A.K. Baledia.

V ersus.

1. B h a ra t S a n c h a r  Nigam Ltd. S a n c h a r  Nigam  th ro u g h  its 
C h a irm an , New Delhi.

2. C hief M anaging  D irector, BSNL, New Delhi.
3. C hief G eneral M anager Project, New Delhi.
4. C hief G eneral M anager, Telecom , U.P. C ircle, Lucknow .
5. D epu ty  G eneral M anager A d m in istra tio n  U.P. E a s t 

C ircle, Lucknow .
6. D ivisional E ng ineer T elecom m unica tion , V ikas N agar, 

Lucknow .
7. D irector, T e lecom m unica tion  Pro ject W ing, Lucknow .

............... R esp o n d en ts

By Advocate: Sri P.K. A w asthi for Sri A.K. C h atu rv ed i.

O R D E R  

Per Ms. Jayati Chandra, Member-A.

The a p p lic an t h a s  filed th is  O.A. u n d e r  Section  19 of

A dm in istra tive  T rib u n a ls  Act, 1985 seek ing  th e  following

relief(s):-

“8.(i). the Hon’ble Tribunal may be pleased to quash  
impugned order dated 30.7.2008 in pursuant to the 
letter M .C ./M -2/162/2008 dated 30.7.2008 passed  by 
Opposite party nos. 4 & 5.

(ii) the H on’ble Tribunal may be pleased to p a ss  the order 
directing the Opposite parties to p a ss  the order for 
(Regular Mazdoor) since then the juniors has been 
regularized on the basis o f list dated 2.1.1991 to the 
applicant & pay the difference o f the salary.

(Hi) The H on’ble Tribunal may be pleased to p a ss  the order 
directing the Opposite parties to provide the salary &



difference o f phone Mechanic to the applicant since
juniors has been get and also all services benefits to
the applicant, which provide to the juniors.

(iv) The H on’ble Tribunal may he pleased to p a ss  the order
directing the opposite parties to provide also the benefit 
o f the judgm ent/order dated September 2001
passed  in O.A. no. 547 o f 1994 Ravindra Kumar 
Pandey Vs. Union o f India & Others in which provide 
seniority since 1994 to the applicant.

(v) Any other order or relief may also be passed  in the 
interest o f justice. ”

2. At th e  o u tse t, th e  re sp o n d e n ts  have q u es tio n ed  the

m a in ta in ab ility  of th is  O.A. in  th e  ligh t of p re se n t position  of

litigation  am o n g st betw een  the  p a rtie s  before H o n ’ble H igh C ourt.

3. It is seen  from  th e  reco rd s th a t  the  ap p lic a n t h a d  initially  

filed O.A. no. 547  of 1994 (R avindra K um ar P an d ey  Vs. U nion of 

Ind ia  8s O thers) th ro u g h  w hich he h a d  so u g h t th e  relief of being 

tre a ted  a s  tem p o ra ry  Phone M echanic. The afo resa id  O.A. w as 

decided  by ju d g m e n t an d  o rder d a ted  11 .9 .2001  w ith  c e rta in  

d irection . The a p p lic a n t h ad  invoked co n tem p t ju risd ic tio n  w hen  

th e  ju d g m e n t a n d  o rd er d a ted  11 .9 .2001 w as n o t com plied w ith  by 

filing C o n tem p t P etition  No. 94 of 2002 , w hich  w as d ism issed  vide 

ju d g m e n t a n d  o rd e r d a ted  19 .10 .2006 . A gainst th e  o rd e r of th is  

T ribunal d a te d  11 .9 .2001 , the  ap p lican t filed W rit petition  no. 72 

(S/B) of 2003  w hich  is sa id  to be pend ing . The a p p lic an t h a s  also 

filed W rit p e titio n  No. 7683  (S/S) of 2004 . The sa id  W rit petition  

w as decided  vide ju d g m e n t a n d  o rder d a te d  1 .5 .2007 . A gainst th e  

ju d g m e n t a n d  o rd er d a ted  1 .5 .2007 , th e  a p p lic a n t filed Special 

A ppeal no. 481 of 2007  a n d  th e  sam e is y e t pending . The 

im p u g n ed  o rd er h a s  been  p assed  in com pliance  of th e  ju d g m e n t 

an d  o rd e r p a s se d  by H on’ble High C o u rt in W rit pe titio n  No. 7683  

(S /S) of 2004 , w hich  h a s  been  challenged  by th e  ap p lic a n t by 

filing S pecial A ppeal No. 481 of 2007  before H o n ’ble High C ourt.

4. S ince th e  o rder, im pugned  in th e  p re se n t O.A., h a s  been  

p a sse d  in  com pliance of the  ju d g m e n t a n d  o rd e r p a sse d  by 

H on’ble High C o u rt in W rit petition  No. 7683  (S/S) of 2004 , w hich  

h a s  now  b een  challenged  by th e  a p p lic an t by filing Special Appeal 

No. 481 of 2 0 0 7  before H on’ble High C o u rt a n d  a s  s u c h  a t  th is



, \

stage  d u rin g  th e  p en d en cy  of the  co n tro v ersy  it w ould  n o t 

ap p ro p ria te  for th is  T rib u n al to en te r  in to  an y  so rt of litigation  

a g a in s t the  im p u g n ed  o rder w hich  h a s  b een  p a s se d  in  com pliance 

of the  o rd e rs  is su e d  by H on’ble High C ourt, w h ich  itse lf is u n d e r  

challenge in Special A ppeal No. 481 of 2007 .

5. In view of the  above, the  O.A. is d isp o sed  of w ith  liberty  to 

th e  a p p lic a n t to revive th is  O.A. a fte r d isp o sa l of Special A ppeal 

p en d in g  before H on’ble High C o u rt if grievance is so p e rs is t. No 

costs .

(Ms. Jayati Chandra) (Navneet Kumar)'
Member (A) Member (J)

Girish/-


